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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1791/2018 Date of Order:10.12.2018

Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

Soma Banerjee -vs- SIB
For the Applicant(s): Ms. B. Ghosh Dutta, Counsel
For the Respondent(s): Mr. A.K.Chattopadhyay, Counsel

ORDER(ORAL)
A.K Patnaik, Member (]):

Heard Ld. Counsel for both the parties, in extenso.

a)»Dlrectlen._ﬁpo-' hES lonnts t@%ll draw/cancel and/or
regglnd the=implgned ot rotj transfer J'ated 24.3.2017 and
5.41.2018 aﬁer"’o/‘?’ g*sthe acts anli cgircumstances of the

h%) Dl},e:ctio‘m,\'polkle.lI dents bt to consider the
ap{phe{n”g/\(\} resentation 'dltedk 12,41.2018 immediately
w1\hout any fu ter.delay: A

L \'h q
¢) Anyiother oF“fT!’%therum;/epor orflers as to Your Lordshlps
may de\e\”ﬁt and 'propef’” '

3. Thcf case-of the applicant in short is that she has been transferred from SIB
Kolkata to IB/HQr/New Delhi. However, the applicant approached the authority

for caﬁcellation of the said order due to her ill heaith as the applicant is a Cardio

Mjop'athy pétient. Ld. Counsel for the applicant submitted that ventilating her

grievance the applicant has preferred a representation, annexing medical
prescriptions, on 12.11.2018 (Annexure-A/5) before Respondent No.3, which is

stated to be pending.
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4. Having heard Ld. Counsel for the parties, ‘.without going into the merit of the
matter, 1 dispose of this O.A. by directihg Respondent No. 3 to consider the
representation of the applicant, if the same has been filed and is pending bef<;re
him for consideration, and pass a reasoned and speaking order keeping in mind the
rules, regulations as well as all the points raised in the representation within a

period of three weeks from the date of receipt of copy of this order. It is made clear

“that if after such consideration the applicant is found to be entitled to the relief

claimed by her then necessary steps be taken within a further period of three weeks

to fedress her grievance. 1 also make it clear that status quo as on date so far as

continuance of the applicant in the present;plac'e of posting is concerned will be

QS?

maintainéd-till the period of 'Sn‘g(\‘w% th‘gdatg?f*commumcatlon of the order

Costs.

6. As prayed for by thﬂd}(}unsejgforthejapp icant, copy of this order, along

" with paperbook be transmitted to Respondent No. 3, for which, he undertakes to

deppsit the cost with the Registry within a week.

7. Copies of this order be handed over to the Ld. Counsel for the parties. Applicant

is gfanted liberty to bring this order to the notice of the appropriate authorities.

\

(A K. Patnaik)
Member(J)
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